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{ ?ff ' CENTRAL ADMINISTRATIVE TSIBUNAL
/} : . PRINCIPAL BENCH, NEW DELHI.

\

OA-~1505/98

New Delhil thié rhe 11th day of August, 1028,
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\ Hon ble Shri T.N. phat, Member{J!
A Won ble Shri S.P. Blswas. Membeﬁ(A)

\ shri Kuldeep singh,
; S0 sh.. Satyabir singh,
R/0 Will. Tssapur,
! p.S. Jafarpur,
south-West District, -
Delhl. e Applicant

\ (through Sh. Sama singh, advocate)
| ,
i versus
‘ 1. Commissioner of Police,
i Delhi Police Headquarters,
‘ 2 MSO Building, I.P. Estate,
: Mew Delhl. : '
l

2., Addl. CommiasiOHer‘of Police,

J Delhi Police Headauarters,
o : MSO Building, I.P. Eotate,
855 New Delnl.
i f);”. < ~ M 4 - )
AT 3.  Dy. Commissioner of Police,
e S I1 Bn., Delhi Armed Police,
. New Police Lines, Kingsway
[ Camp, Delhi-S. Ve Respondents
i _
_ ORDER (ORAL)
Hon ble Sh. T.MN. phat, Member (J}
-
Hesrd the learned counsel for the applicant.
p ~ 2. This originalk application has bean Tiled

hy a candidate for recrultment as Constable in Delni
Police seeking directionﬁ to respondents to allow him
to appear in the written examination scheduled to he
held on 12.8.98 and‘ later, as soon ss the applicant”
hecomes phyailcally fit for undergoing the 4endurance
:test/to allow him to oparticipate in that teat.
Admitt@dlv, a person is called to the written test only

after he qualifles 1In the endurance test. -~However, the
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applicant’'s case  is that he was ‘injured in an

-2-

accident for which the respondents themselves were to
be blamed as they had not taken proper précautions in
respect of a. wall. There ié no legal basis for the
rglief claimed by the applicant as he has admittedly
not passed the endurance test. The mere fact that the
applicént’s application has been entertained by the
respondents could not be a sufficient ground to al low

the prayer made by the applicant.

3. We further notice that the applicant has
made some representations ana without waiting for any
réply hé‘haé rushed to the Tribunal. He should wait
for the reply from the .7 Areépondents to his

representations.

4. For the foregoing reasons, we find no
ground to issue notice to the respondents. The O0.A.
is accordingly dismissed in limine.

o
(s.m ' (T.N. Bhat)

Member (A) ' . s Member(J)




